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Present : Hon'ble Mr, D, Purkayastha, Judicial Member

N Hon'ble Mr, G,S, Maingi, Adninistrative Memker

MRINAL KANTI MONDAL
vS.
UNION OF 'INDIA & ORS.

For the applicant 1 None

For t':he respondents s Mr, P,K, Arora, counsel

Heafd on @ 25.08,99 " . Order on 1 25,08.99
QRDER - - »

-

when the case is taken up for hearing at 1 p.m., nene .
appears on behalf of the applicant, Mr. P.K, 'Amra is éresent‘
on behalf of the respondents. _
7R It gppears from the records that notice has been served
upon the applicant for appointment _of advocats but none appeémd
’for the applicant on 4 congecutive océasions. Therefore, we

| are s#tisfied _that the aéplic.ant is no@?@j@r interegted to
proceed with the casse. ' | '
3. In view of the above, ﬂle applicatibn is dismigsed fo}c

default, /
TSRy |
( G.S. MAINGI ) : ( D. PURKAYASTHA )

MEMBER(A) o MEMBER(J)
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